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JAMMU A h  KASEMIR NAMDHA QUALITY CONTROL 
ACT, 2010 (1953 A. D.) 

[Received the assent of the SndmCRiyasat on 15th May, 1953 
uril pablished in Government Gazette dated 1s kth, m10.J 

An Act to h p v e  the trade and quality of Namdha in the 
Jamma and Kasbmir State and to make certain regalations 

for the same. 

Whereas it iap expedient to improve the trade md quality at 
Namdhas in ahe Jammu and Kmhmir State and to make certain to- 
gdatbns for ithc m e  ; 

1. Sort tttle, extent and commencementc(Q This Act may ba 
d a d  the Jammu and Kashmir Namdha Quality Control Aot, 2010. 

(2) It shall attend to the whole of W m u  md K&mh State. 

l(3) It s t d l  come into f r x e  from suoh dab as the Governmaat 
may, by ncltificatkm in &a Oovemment Gadtc, appoint. 

2. IMl&bs-In Aat, rtlrlara there is anything repugmw 
in the w1bjCQt or ooatamt,- 

(a) "tho Board" means Quality CbntId Boatd to ba oomtituted 
u d m s e d i o n 7 d t h i s A d ;  

(b)''compe&nt authority** means an oawr who shall be declsrtd 
as mch by the Jammu and #reshe  Government In txmsuhtion with 
&e Board ; 

2[W) "dealor'* magns a pa- oarryiag on &o budnea of mlliiq 
or exporting N-&, w h o l ~ e  or in retail, and includes his ,age& 
or an empbycc so& at exportine Nutmdhas on hL behall ;] 

3[(c)  export^' mtaqs export to any p k  in India outside (he 
Stste or to any foreign country ;] 

1. Enforced on the 18t day of May, 1960.( Published in O o ~ t  
Oazctte date& P2-1961). 

2. C l a m  (bb) inserted b y ~ o t  XIX of 1963. 
3. Clarlse (c) substituted by Act XXXV of 1966. 
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(d) "eqmi%erW means a person who applies for n cmtScate of 
quality for the as proped to be exported ; 

(4) "~maafaurer" means a person who has s de stab 
W e d   am in the S m u  and Kashair State for getting Namt 
&as made and inspecting and packing them, who either manufactures 
in his own premises or gets aern naanufactured by others under his 
lnatrudions and/or contract ; 

(9 "mark" m e w  an exc~udvc idcntify-hg rhark as repranzing 
the goods of a particular rmanufaoturer ; 

(g) "Nmdha" means a hand felted nrg made of wool and cotton 
or all-wool, plain or chaindtch embraidared in different designis. It 
m y  be af any size, provided the size is specifled ; 

(I@ "pre~cribed'~ means prescribed by rules mado undor this Act. 

3. R on af m 1) Every mstnufacturer shall, 
before the expiration of two months from the date of commencement 
d this Act, apply to <the cornpertent authority to be registered as a 
manufacturer. Thc applicatian shall be rrtade in the prescribed fann 
and shall be accompanied by the p m a h c d  fee. 

(2) A registrah~ oncs made shall be renewable from year to 
year on payment of ,the ptnxribad annual fee. 

1 [3-A. Rq$stration of dealeas.--(l) Every dealer shall, within 
two months from the commencement ob the Jammu and Kashmir 
Namdha Quality Control (Amendment) Act, 1963, or from the cam- 
mencement of hi business, as the case may be, apply to the competent 
auth&-ty to be registered as a dealer. The application shall be made 
in the prescribed fonn and shall be accompanied by the prescribed fee. 

(2) A registmdon oace made BaU be renewable from y~ to 
yaar an paymant d the prescribed m u d  fee.] 

4. Allmesat of .-As soon as may be after r egk t idh  is 
effected, every registered manufacture; shall be allotted by the com- 
petent authority a mark which shall be stamped on a Namdha manu- 
factured by him. 

5. Constitution of 1e)oard.-41) As soon as may be after the com- 
menamcut of th% Act, the Government shall , by notification in the 
Government Gazette, constitute for the purpose of this Act a Board 
to be called the Namdha Quat3ity Control Board. 

1. Section 3-A inserted & Act XIX of 1966. 



(2) The Board shall consist of five members, three official and 
two non-official, to be nominated by the Government. Non-official 
members shall be appointed from among the panel of names to be 
submitted by the Namdha Traders Association 1 [and Namdha Manu- 
facturers Association] Srinagar. One of the members shall be nominat- 
ed by the Government as Chairman of the Board. The term of non- 
official members shall not exceed two years. 

6. Function of the Board.-41) It shall be the duty of the Board 
to promote, by suoh measures as it thinks fit, development of the Nam- 
dha trade. 

(2) Without prejuddce to the generality of the foregoing provi- 
sions, the measures referred to therein may provlde for- 

(4) determining of qualities of Namdhas to be exported or sold 
for export, and of specifications in rmpect of such qualities ; 

(b) the form, size etc., of stamps to be stamped to such Namdhas 
and other conditions to be obsewed in this respect ; and 

(c) procedure for  expo^ of Namdhas. 

2 [6-A. Appointment of Inspectors-The Government or any 
officer empowered by it in this behalf may, by notification in the Gov- 
ernment Gazette, appobt such persons as it or he thinks necessary to 

' be Inspectors for the purposes of .this Act, and may by general or 
specid order, define the local limits within which each Inspector shall 
exorcise the powers and discharge the duties conferred or imposed 
upon an Inspector by or under this Act. 

6 4 .  ower to enter and inspect.-(l)Subject to any rules made by 
the Government in this behalf, an Inspector may within the limits of 
his jurisdiction- 

(a) enter .and search, at all reasonable times a d  with such assist- 
ance, if any, & may be necessary, any place or premises where or 
where he has reason to believe, Namd.has are stocked, sold or manu- 
factured ; 

(b) examine the'Namdhas stocked, sold or manufactured in such 
place vi premises with a view to ascertaining the quality, size and 
specification of such Namdhas ; 

1. Inserted by Act VT of 1960. 
2. Sections 6-A. 6-B, 6-C, 6-D, 643, 6-F and 6-G inserted by Act XXXV 

of 1966. 
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(c) require the production of any register or any other docu- 
ments kept in pvrsuance of this Act or the rules made thereunder and 
take on spot or otherwise statemed of any person which he may con- 
sider necessary for carrying out the purposes of this A d  : 

Provided that no person shall be c0mpeSle.d under t h ~  section to 
answer any quostion or give m y  evidence tending to incriminate 
himself ; 

(d) seize any stock of Namdhas in respact of which he has re%- 
sons to believe that condravention of this Act or of any provision made 
under sub-section (2) of section 6 has been or is being committed and 
thereafter take all measures necessary for securing the production of 
stocks so ssized in a Count or for their safe custody pending such pro- 
duction. 

(2) The provisions of sedions 102 and 103 of the Code of Crimi- 
nal Procedure, Samvat 1989 relating to searches and seizures shd ,  so. 
far m may be, apply to searches and seizures under this section. 

K. MahQenauce of registem and records md display of notice&- 
Ever .,. 'paIer, expo~er  a d  manufacturer shall maintain such records 
and . ~ g ~ s r e r s  and display such notices and in such manners as may be 
prescribed. 

6-n Penalty for obstructing Inspectors, etc.-Any person who 
~ y o i ~ r r t d y  obstmct~ an Inspector in the exercise of any power~con- 
Fei~ed on him by or under this Aot, or any person lawfully assisting 
an Inspector in the exercise of such powers, or who fails without 
s ac i en t  cause to comply with any la,wful direction made by an Ins- 
pector, shall be punishable w,th imprisonment which may extend to 
one month, or with a 011e which may extend to one hundred rupees, or 
with both. 

b* 

6-E. Penalties.-Any person who contravenes any of the provi- 
sions of this Act or fails to comply with any provision made under sub- 
section (2) of section 6 shall be punishable with impriqonment which 
may extend to one month, or with a fine which may extend to unt: 
hundred rupees, or with both ; and'where such contravention relates 
to section 3 or 3-A of this Act, he shall be punishable with a further 
fine r~ot exceeding five rupees for eacL day on which the contraven- 
ti03 continues after conviction. 

.? \ 
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QF. Beanlty whsm the contravening B a ffna or a a n -  
-ye-If the person wha contravenes any of the 'provisions d this 
Ad, or who fails ;to comply with any pxwkiorms W e  under sub-as- 
tion (2) of section 6, is a Company or a firm, every Director, Partner, 
Manager or Secretary therwf shall, unless he pmvcs &that the contra- 
vention or non-compliance took place without his knowledge or that 
he exercised all due diligence to prevent such contravention or non- 
compliance, be deemed to be guilty of such cont,rav+tion or non- 
compliance. 

6G.O e of oflenca-No Court s h d  take cognizance of 
any offence punishable under this Aat excep$ on a c o m p l ~ t  made by 
laa Impector in that behalf : 

Provided that such camplaint shall be made without preview 
permission of the Government or any Omcer authorised by it in thki 
behalf .J j 

7. Punishment for export or sala-Whoever exports or sells for 
export a Nmdha not conforming to the quality, spcifications or other 
conditions as determined by the Board in pursuance of section 6 &dl 
be punished with imprisonment which may tend (to six months, or 
with fine which may extend .to five hundrea mpes or, with W. 

I 8. Exe e Government may, on the recommenkon 
of the Board, exempt any pnun or dass of persons from alll or any 
d the provisions of the Act. The power to grmt exemp%ium s h a  
however, bo limited to the stw% held by a manufcactarer m the dane 
of tbc commencement d .this ~ c t .  

( 9. Pona to muLc nk-Tho  Govcrnmonr may make rules- 

I (a) the f a ,  la which apNcat18pls for registration 
may be made ; 

(b) tho few %e, be charged tar registration or for rcn'ewal of 
srr%;tntJon ; 

(c) p m d l y  for carrying out the p u p s m  d tmi Act. 




